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T A9 Ied] & 1T 599 IR S9HT Io@T i f2d # 2

(iii) I, O T WRGR & Ggd (T8) g b f3d § 3aedsd |Hs!

(V) ST S g1 SR AT IAMHDIY HeedqUl e AT 9qd Seel Uave AT Ydgd e
AT AYd ATHH R Aayol AT IT 5T ARBR DI TIRA FAT §RT TR 59
WRIY U9 Warearl & W@iiicd a1t Ue A Ul A9 el 9 31ite & forg T8

(vi) ifafead wifewT el a1 |ATGT Ui T diel (U uTfd T dfed) | HeHHi &l o o
WM & YS9 Bied AT 3 ST WA &l didd, S 6l o agd 9 G
TE B, Q1 Il 96, Wg I Bled/ ST W & @i 8 a1 S9ah g’
BF T BH A A DI AR B foy gee w forw v Bl

(vii) U ufefrd S R Rea gwRy # AEReaar famt &= drel, STel awfT
el rufcrafe Tse 9 e T8l 8, [l AT AT & 919 T I1;

(vii) e a1 ufoafd ISl R JERYT T AT I WIR & SR F T4g
R I I [l Glagere gfaatad ded & qead 9 SRy db gfddgdd
gRaed uga faam @ foy, aft st fHl o= dsa & e 8 &

(ix) ST @7 gRT 8 & 3refi TINY fafSATg SR U aR& I, 3R
(x) A H @1 gRT 9 & 3efi TINY fafdmg Wied U aRSE a1 |

WAL —3 9 JARTRE & Yo & foflt By I 6l o= Asd ¥ gIR |AsT
QT AT 98 U Wed I Wl HIex @ 9 g4 & Wik Rerd 7|

(3) 39 EH # B 99 & B U W AW WWHR B Gd (8) AR b
AR (FaTUeH) 3R Fsdh @1 R & e ¥ @d gy e ufoefaa 9 w® 9am @
forg Il @1 sftead dwn faffde ) Ao afe Uedt de ardl I Wav, Jrgfaem a1 &M
HIRT 7 2|

4. U SR HRATL—(1) T WRBR gRT 39 S1ffm # Suafa Afa #, oar7 3 & erefi|9
fafafde frdmemt ok g9 sfafm & a1 10 @ @A fafafde ar= wdf @ Qrewed= T oIy
fPy S R A & AT 1 A1 2 H AT Fea! W AN M & oy e fear sigm:

fedl Y I B T9 TH U USE Aol [BAT AWM O TH SHD U THG
WHRY §RT SR UGyl =07 § & &) qraa fafdm=1 g o= = &7

(2) WM, o f2d # Fag a1 WReR (R6Y) SRI—WIF P Ugd Y& & D oY
fear S SR Aics a7 ufdefd dse & 99 9N & forv & B8R o Ridhedd 3= dsd IR
gga & fory gfagaa U ¥ Smufea 7|




3) <iet wfaafa s @ fore urdl @1 ifeaw S foaa @ 1§ a8l AmferRad
Bl e fear Siea,——

(@) IS RS IR W@l wu | fead (Awar); iR
(@) TRT TRIST /AT e / grgadst a1 3 frafid afeT uaw=r 2|

(4) <res 1 yfaftg 9@ W a9 WM M & &R Ui RIR a1 fast &1 ta |
Mfde a1 31 SU iR dhad I8 a2 & a4 91 RN (Iad) SR—IE Wes a1
YRIEd TS® R 8, U UG &R BT 8haR el g |

6. dlos Wedl @ fU UM USH PR SR TEIGI IR B AT qRfl
gibar—(1) s Fsh WR IM I & T U BT UG B =g ded, U U=y 4 fdbar
ST ST JfERgeT H faffae far oy, 3R I WRGR & 3R ARYd ([8) B AR
(ﬁﬁﬁ)mw

R BRI URe AU @1 & ofedd, IuTedel iR HeRI 9T YdYd [ || el
Bl ST H, Ales Wb WR AM Bl AT & (Y URT Bl UG DR AT Tdidpd HR v ATdaH
At farae e fau™ |91 & Faifed (Ufva) fear s |

(2) ¥ics WP W IM T B U & AMel B UlhdT & 77 ARSRI I HI <M 4
Il BV IR Urgde I & foIU Ui | BT &I Ufdey B y9TRd @7 e |

(3) BRI IF & oY U UG &R TG Udb SOk BUY B 3R Uigde I & foly
UTH & R Tq &l B9IR Uid Al Uy B9 giady, Ui Fsd JaIRT &1 SIf:

UR=] ATBIYANTT ATl B d1ad DIs B YA T8l B |

(4) e AS® R IM I & U U P, SUYURT (3) # I SufId v & dara
WR, e NI gRT 9fay TR0 fHa1 S W iR IfT fdad gad] AP Iae &
TA ¥ U4 TAIHROT & foly JATAGH T8l Al § df UM AT HHST SIQT:

IR IS 3MIedH AIfdd R <al 2 b S99 TR0 & oy 999 WR 3ded =1 &
P U HRO A AT U SUURT (3) H T UGG B B Hard W, &1 |l $UU AN faeree
B T IHD ANT Aled, Tdihd (HAT S DI |

(5) WRER IE B oIy URT UG B AT SAHT TAIHRI B & oIy 7Mae- & Are
frrfaRaa sxarasil & AT far S, serfa——

(@) JRATT, T TWBR & ARG (AR U= fa9T) a1 dfaareasd 9 59 94914
BT JHO-9F & I DI, JIRATT, I=d UG AT UGRY AT AHEG AP AEAYol
fad & AT JAAFRINTT fHar T 2; a1 I8 Ua ArpIaanil I &;

(@) 3Tded §RI $9 U9IG & Wd: YAH (STl oF] 8) b SHa1 drifad /e
Hies Wed W 7 3R g8 ol ufdafa ar foodl o wea & g 78 &

(M) AY SAraH BT A H UlhAT B B WA BN G AR U b FAIGROT BT g2 H
tﬁwiﬁwlﬁﬁﬂﬁ;



(@) |g UGN §RT SR UguYl =0T § 8 &I J9d e g1 o &1 Ui,
3R

() VA 3 examde, S SfeRgEeT g fafafde fay o

R Sod UGl 3R I WRAHRI AR U IUSAE HRalg Y GRell I B qrad e
AT U fO9RT & OTiSiga SIfEdRI gRT SO QiR S92 <IRITeld @& <IRmeiRl &
AWl # RER R A1 39 AT Wi ifasRY Jimdes & |

6) Ugde IE & foIU U BT UG HRA AT SEHT AIGIOT BRI B T IS,
frrfaRaa sxarasil & AT far S, serfa——

(@) 99d & IR TR IM B ASTEIBII GAT UF & YA BT {6 sirdad I &1
W ©:

(@) ¥es HSh W ATIGH & ATATH DI 19d Wd: FHOR Fad (S8l AT 8);

(M) Surgad REe & dlad & TR-d ©U A UIieepd, UHRI A 9 YA Bl YA
& Hee Fed R mar fonedl ff ufcrafa dsa o1 fsh o dsa & g 18 ©
3R JATAGDH BT AU TR 7 AR 1T &1 I I G z;

(&) U STde @l & H UlhAT B P WS BT AYd AR U b TAIbROT DI ;M H
94 U &1 Ud BICIYl;

(%) S UGN §RT RN ‘UeyYl =0 § & &I 99d fAffm= g1 o3 &1 uft;
3R

(@) T = XS S MR g1 fafafds fag @] |

(7) M1 3 39 SIfRM SR dgYH 99 U IHl & Suel & ot g
fog ST, AP by QT SR gfshar # g ST |

(8) ics Wsd @ folv UM, SUURT (3) H JAT ST B & HaRT UR UH SMAHRI ST
R ARGR & AR Aid ([8) @1 ufad A -9 &1 9 81, & sWeR AR a1 & I, U goy
H, o SiftREeT R fAffde fear sy, S fRar S 8fR 9 @1 UEr g 3T SIR

JMBR BRI, AT I8 fIMFT §RT FHI—\AI WR J@UINd HAT Sy T o &1 a9 31 favs
T R YR fdar S ¢

R AR U TH A IIAF e ASdh @I 99d 9N fbar T g, @ whfea o W9
URT H Sl AEgeAr gRT faFfde fhar Sy, SueRT (3) § o1 Sudfdd B & Hard iR SR
fomar ST e |

7. dfefoa ds@l @ fog U UG @R SR AR BRA oG JAAed deT ufsha.
—(1) URERT ¥® R I T & ot U UG B =g 3Adad, U Uy H fHar Smgm
ST AIftRgeT gRT faffde fvar g iR 59 WRER @ R Afa ([8) o wwied (Ufvd)
fopam SIoT

R f2AEe Ueer AU 991 & ofede, IURE SR Hawll JT Yayd I 9 ARl
DI T 4, UREFT F$h R I BT I @ folY U & UG R AT Tdidhd B g, ATdad
At A gawr fqume 9 & wifea (Ufd) fear Sireem |




(2) URafeT A$® R I TAT B U D A DI UlhAT (IR B AR IF B
fow A $uy iR ol (Urgde) a9 @ forw g & vuv @7 smfied ufear  (WNIRAT) Wi
TR BT ST |

(3) WRBRI IM TG U UM B & oI U BOIR BUYY &l B 3R il (@rgde) I
Tg U UG &R & oY &1 89IR BUY &I I Ul Aedh, Ufcdy JHiRa &l Sirge -

R APII A A Blg Ff BT GuRl e 8 |

(4) dYlEfHd s W IM FAM TG U Bl TH SR R ATl WEBRT §RT AT
AUSARITd REe & A8R® g gRI, Jfa FAMIY UIUHT 2, STERT (3) H I IuaFHd B
® e W UREy FAdipd fhar S Fa iR Afe gwa [AfSHmIar afe & e ¥ yd
3MIGH GRT TAAIBRYT B SIS el [baT Sl &, AT YT FWI BT SITAT:

WRe] IE AEH AT B <l & 6 F9I & Aok FAdIART 8 MIeH 7 BT B oIy
T HROT A AT U Ui A1 9@ 9 & fog 1 4 vuy 1 e w6 | fafka o
% HE R AdIPpd 6 S qa |

(5) PR IM TG UlaEHd Hsh & folU U UG &RA AT qdIPpd BRI D [olY
e FfeiRad Sxarast @ ATy fdHar SIrgem, e ——

(@) wenRefa, Afad (@M gomas faarT), 50 IRGR 1T HRIfearde gRT $9 UHId
B TV-UF 6 aF, JuRef, g ST9 USRS AT USRS AT ARIGR HE@yol
T & AT g © AT ADGIART I T

(@) afga (AMrg eI fOURT) a1 Srafcarene gRT $9 99 T g & JHoE  (STe
arL B) & srfea ar emar, genRefa, diee a1 uftafa 9s& W iR a8
=gl ufcrafaa o org weat & g 8

(M) U e BT T2 H GihAr (AR B & Ha™ BT Fgd AR U D TIDION D
ST 4 g4 YT &I T Bl Ui,

(@) g UGN §RT SR UgNvl F=aor # § & 99d | gqo—u3 &1 Ui,
SN

(@) ¥ ey TS o MfeRgEer g1 fafafdse fag i

R Sd UGl 3R I WAHRI AR U IUSAE HRalg Y GRell I B qrad e
MR YR fa9ET & e JfPeNl g1 a1 ST &R Sea e & <Rl &
Al H IVRER SRS A1 39 AT UTiSehd ffEarT e & |

(6) fIol (wrgde) I™ B UlEFET HSdh BT U UG BRI AT IHDI TAAIBIU BT D
fore amaes fforRaa sxarasit & rer faar S, s —

(@) |gd & AR TR I & ISREIHROT JH0T GF Bl YA DIy, & smdcsd I &1
Wﬂﬂ%\';

(@) 3mde®d & A &I, JAIRefd, Wies o uftefd 9@ W 8 &1 @ YA
SEGREEASIDEE)E

(M) Suged RMer & ded & GRd w0 9 WEehd ARENI §RT $9 UG &l
JHO—0F (S8 ] 8) & oA, genRerfa, des a1 ufed W@ W T iR




Pl o= e W G TEl © I ATdED BT AU RIS § T PR qifsT o
IqD U GIAaET F;

(&) Y 3mded BT <=0 A UlhAr (IR B & e &1 [ 3R UM S TIHROT Dl
S H Yd U BT b DI,

(8) F9g UGN §RT SN 'USWYT =01 # &, &1 979d fafmr= y\m—u3 &1 uf;
S

(=) U 3= Sl S SifeRger gy fafdfdse fby g |

(7) =1 e, 39 A & Iugl & el IfIGd fhu S, IRGIPpA fhy
ST SR gfshar § offv STe |

(8) Ufoafa Fs& & fou U SUYURT (3) H J7 SUEfd B & dad W, U9
IABRT ST 5T WBR & 3R Afd ([8) o ufdd | A &1 7 8 I TS Agdd, &
TWIER 3R a1 & FedH, U Uwy H, i s1ftgee g1 faffdse fvar e, SRy fasam g
3R U &1 VAT =T T AR ATBR BRI, ST 8 T §RT FHI—FAT WX 3R b
SITY T U bl I bl favs Wb wR yeRid fdar e

IR I U U 9 MM gfaatid Se@ @l ded oIR far a1 2, a1 |Rfed e U9
Uwy H I SIRREAT R faffdse fhar Sy, SUgRT (3) § I IUAd BN & Had W SR
faar SITQT |

8. dfuug yRRefEl # Rl U UsM dRe—(1) dice ¥s@ @ oy sRemil UM,
Ul oral o) o U # fafafdse @ SY, WRen SR @ hREe waer) fe & BRI
$ IR B Iod UG A b WRGRI M Bl IR BN AR R I HRATY T GREAT I
B T TR B A DI T AMIBIT AgAql Afdd B, O WA RIel W AT o & 2 o AT
dics ¥sd ¥ 8 G 8 IR gl wrd, IuiRefy, gfefa gsa o ol o= dsa 9 9
HIeR ¥ 3ad B U WRGSU IR 7 8l dldbiad H RN fHAT ST |

(2) SRR U™, W el ok wal w oo o # fafafde v oY, 0 Areroand
I B A SN fhar S g Rgar U0 Wies Isai TR Aol ST dldbied ¥ 8

(3) ¥es ASH B foIv SRUMN U &7 Mded, & |l $9¢ yfafed ufewm= & w9 &
He WR, 9 &7 @ AfdHdd ad & fog, I SRR & faR AlHd (T8) & U THU H,
ST SifeRgEeT | fafvfde fear Sg, 9 9 w9 a1 T ifiM 4, Jee xSl & | fda
SET 3R T U UHU A, Sl S—99d R ORI SfegEHr | faffas faar g, el
IAHRY, T TR AR & AR Afed (J8) @1 Ufed | -1 &1 7 81, & sWer| iR &3 (a0
% I SR e ST, &R Sad U &7 U1 g T QIR STER BN, ST T8 MR gRT
FHI—T TR 3(qUTRd fHar SIg; ik S0 I &1 favs o= W wefdia faar s -

R I U TH W A e Wed @ fory IR fhar = 7, A1 U dHfehd Ui, W9
g&y H o iftgEer grr fafafdse fvar g, aRT 6 @ SUMRT (3) H gr IwEfdd v @
W R SN fdar SIQT |

aw%ﬁﬁﬁ?aﬂaﬁumk:\ﬂwﬁqqm CIShl qlmiaﬁaﬁéwm&ﬁﬂaﬂﬁﬁsﬁaﬁﬂﬂwa
Bl 3R IH U BT WA G I AR AHR BRI ST I[8 [T §RT FHI—FAT WR AR
fpaT STTU &R S I &Y favs whiF W) yeflRia faar S




R I U UE W If¥e ufoafud we@ @ forw IR fhar a2, o1 wRfed e W9
Uwy H, Sl MfeRTe gr1 fafde fhar Sy, SugRT (3) # I Suafhd i & 9 )R O
faar SITQT |

(5) Al & fhodiepa (IFST) & wASTTR AT fHdAT qftiged AARSH & TSR Hes
IR Ul Aedl @ oIy SRRl U T WRGR & AiHd ([8) §RT M8HaH &9 IMI db
gfafed, gfiae, IF &9k ¥U¢ @ B & 9ad W), 91d &9 @t if¥edd @ & foy g™
fpg e

GR] Ugel Fe drell bl [l War A1 &M F Faila &1 & oy, 9 &l ORI HRd
I gD fAH=Iar & gvel SR uife T PRl & Fwrg 3§ e STeRIfUT BT S [el |

6) 39 ORI @ JNH R UM, VK WR P Sd USR] R SHAb Y g @
WHRI AR W IuT AN TY I DI AEI TR 90T & fdl wiferepd sl gwT
fpT 7T ardes WR SR fbU ST e |

9. TICH UNT UG HA—(1) RHT WER H AT arell Ried, U wied gfaar s, i
TE favmT gRT SIftRgeeT g™ wwa—aaa R fifAfde fhe o, w— ufdefua wsa @ forg wies
U Bq 3MIET B HD |

(2) T g, W wdl W ol o # fafafds o 9d, | T @) ifdreaw erafyr @
fore, e ufoefa T, ufaam, ufd 39, A $UT & B & Fad R 39 90 & IegdflT o
fopar S T fb I T I USe Tl drel IR BT GART AT & BT TR T 8 |

(3) UM @1 UHT G [T TAT MBHR BATT SIAT T[E T §RT FHI—HT R (TR
forar SU 3R Wed =T &1 a9 3 favs wpie W geldia fear e

R TP U DI AR T I AfNG uldafud dse o fou SNy fhar €, dr ue
FHGT U U UHU ¥, ST ffeRgEe g1 faffas fhar Sy, SugRT (3) § uer Sudfud »iy
P S W SR fHar Qe

N N

I8 IR 6 =0 R SHfRd # gled dsal R wicd STHET-uAl &l W&
fafrrafa @) Foifl, [oe oy U SIsi—ua SRy fBar ST HahT |

AUTHORITATIVE ENGLISH TEXT
Bill No. 18 of 2009

THE SHIMLA ROAD USERS AND PEDESTRIANS (PUBLIC SAFETY AND
CONVENIENCE) AMENDMENT BILL, 2009

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Shimla Road Users and PedestriansliP8afety and Convenience) Act,
2007 (Act No. 2 of 2008).



BE it enacted by the Legislative Assembly of HimadReddesh in the Sixtieth Year of the
Republic of India as follows :-

1. Short title.—This Act may be called the Shimla Road Users andegteéans (Public
Safety and Convenience) Amendment Act, 2009

2. Amendment of section 2lr—section 2 of the Shimla Road Users and Pedestri
(Public Safety and Convenience) Act, 2007 (heréémakferred to as the “principal Act”), in sub-
section (1)—

(a) clauses (cc), (dd), (e), (f), (j), and (u)lsba deleted;

(b) in clause (b), after the words “Central Tesur Office”, the words “ and Ridge”
shall be inserted,;

(c) in clause (c), for the words “a District”, theords “District Shimla” shall be
substituted;

(d) for existing clause (1), the following claudeal be substituted, namely:-
“(I) “office” means the officialrdhe private work place of a person;”;

(e) in clause (0)-
(1 in sub-clause(vii), the words “with High @itaries” shall be deleted; and

(i) for existing sub-clause (viii), the follomg sub-clause shall be substituted,
namely :—

“(viii) Security Vehicles provided by ti@overnment for security personnel
for performing security duties.”.

3. Amendment of section 3la— section 3 of the principal Act, for existingibs
sections (1) and (2), the following sub-sectishall be substituted, namely :-

“(1) All sealed roads specified inh8dule-l shall be sealed to all motorized traffic,
except the following vehicles, namely:-

(1) Official and security vehicles attached withet President of India, the Vice-
President of India, the Prime Minister of Indiae tBovernor of Himachal Pradesh
and the Chief Minister of Himachal Pradesh:

Provided that no vehicle other than public utilishicle shall be permitted to ply on
the Core Mall Road, except vehicles of the Predidéindia, the Vice-President of
India, the Prime Minister of India, the Governor ldimachal Pradesh, the Chief
Minister of Himachal Pradesh and their accompagyi official and security
vehicles:

Provided further that vehicles of the Presidenindfa, the Vice-President of India,
the Prime Minister of India, the Governor of HimatPradesh, the Chief Minister



(ii)

(iii)

(iv)

v)

(vi)

(@)

of Himachal Pradesh and their accompanying @afficand security vehicles shall
require no pass for plying on Core Mall Road andedhled roads;

Official and security vehicles attached withet Speaker of Himachal Pradesh State
Legislative Assembly, Chief Justice of Himachald&sh High Court, Former Chief
Ministers of the State, Ministers of Himachal Pislde Chief Parliamentary
Secretaries/Parliamentary Secretaries, Judgesmédtial Pradesh High Court and
Deputy Speaker of the Himachal Pradesh State layislAssembly;

Members Parliament from Himachal Pradesh, Mens of the Himachal Pradesh
State Legislative Assembly, Full time Chairmen &uod time Members of Statutory
Bodies of Himachal Pradesh, Chief Secretary to #tate Government, the
Advocate General of Himachal Pradesh, Director G#nef Police, Himachal

Pradesh and General Officer Commanding-in-ChiefmyrTraining Command,

Shimla for upto 3 sealed roads:

Provided that a Member of the s&give Assembly of Himachal Pradesh who is
residing in Metropole shall be permitted to ply laehicle on portion of Core Mall
Road from Shimla Club to Meteropole :

Provided further that Member oflRaent ( Shimla Constituency) Member
of the Legislative Assembly of Himachal Pradeshirf®n Constituency) and
Mayor, Municipal Corporation, Shimla shall be petted to ply vehicles on all
sealed roads;

Public utility vehicles as deemed necessaryhi@ public interest by the Secretary
(Home) to the State Government;

Other vehicles, as deemed necessary in theicputerest or on the grounds of
functional requirement by the Secretary (Home)hto $tate Government, for upto
one sealed road, provided in case for approactesglence there is garage or
parking facility;

Vehicles holding a valid temporary pass issuader section 8 of this Act:

Provided further that the Secretédifome) may, from time to time, impose
restrictions on the maximum width (wheel base) othicle for any sealed road in
the interest of public safety and convenience stoagrevent hindrance to cross
movement of traffic.

All restricted roads specified in SchedulsHall be closed to all motorized traffic,

except the following vehicles, namely:-

(ii)

) Official and Security vehicles attachediwihe President of India, the Vice-
President of India, the Prime Minister of Indiag tBovernor of Himachal Pradesh
and the Chief Minister of Himachal Pradesh:

Provided that vehicles of Presid#fiindia, Vice President of India, Prime Minister

of India, Governor of Himachal Pradesh and Chiehister of Himachal Pradesh
and their accompanying official and security vedscishall require no pass for
plying on all restricted roads;

Official and security vehicles attached withet Speaker of Himachal Pradesh State
Legislative Assembly, Chief Justice of Himachald&sh High Court, Former Chief



(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)
4,

(@)

(b)

Ministers of the State, Ministers of Himachal Pigde Chief Parliamentary
Secretaries/Parliamentary Secretaries, Judgesmédtial Pradesh High Court and
Deputy Speaker of the Himachal Pradesh State layislAssembly;

Members of Parliament from Himachal Pradelstembers of the Himachal Pradesh
State Legislative Assembly, Full time Chairmen &uodl time Members of Statutory
Bodies of Himachal Pradesh, Chief Secretary to Stege Government, Director
General of Police, Himachal Pradesh and Generaté&@flCommanding-in-Chief,
Army Training Command, Shimla for upto 4 restrictedds:

Provided that Member of Parliament if8a Constituency), Member of the
Legislative Assembly of Himachal Pradesh (Shimlan€ibuency) and Mayor,
Municipal Corporation, Shimla shall be permittedply vehicles on all restricted
roads;

Public utility vehicles as deemed necessarthen public interest by the Secretary
(Home) to the State Government;

Other vehicles, as deemed necessary in theigputierest or on the grounds of
functional requirement by the Deputy Commissiofi@rupto three restricted roads,
provided in case for approaching residence thegariage or parking facility:

Provided that in cases wheass is required both for sealed and restrictedstoa
only Home Department shall have the powers to ifiseisame;

One private vehicle owned by a State LevedsBrCorrespondent accredited by the
Accreditation Committee of the State Government, rfot more than three such
roads;

Upto two vehicles in respect of a Hotel ohet boarding place, not approachable
from any other road, in order to carry guests faesignated parking places or paid
parking lots; provided that the vehicle is ownedeased by the Hotel or boarding
place for a period of not less than three months;

Vehicles holding a valid temporary pass isdwnder section 8 of the Act; and

Vehicles holding a valid tourist pass issuedier section 9 of the Act.”.

Amendment of section 4lrsection 4 of the principal Act,-

in sub-section (1), for the words “by the 8t&overnment”, the words “by the
concerned authorities” shall be substituted; and

in sub-section (2), for the words “official woplace in the public interest and shall
be for only that portion of the”, the words “office the public interest and shall be
for only that” shall be substituted and thereaftbe following proviso shall be
inserted, namely :—

“Provided that mere faratt residence or office is located on a seale@stricted
road shall not entitle a person for grant of a gass



5. Amendment of section 6lr-section 6 of the principal Act,-

€) in sub-section (1), for the existing provishe tfollowing provisos shall be sub
stituted, namely:-

“Provided that in the case of &m, Deputy Speaker or Members of the
Himachal Pradesh Legislative Assembly, an appbecafor grant or renewal of a
pass for plying of a vehicle on a sealed road dbalbddressed to the Secretary,
Himachal Pradesh Legislative Assembly, who shall doenpetent to grant or
renewal the pass:

Provided further that the case of the Members of Parliament from Himaac
Pradesh, the application for grant or renewal gfaas for plying a vehicle on a
sealed road shall be made to the Home Departnyeatgerson duly authorized by
them:

Provided further thiat the case of the Mayor, the Deputy Mayor or the
Councilors, Municipal Corporation, Shimla, the apation for grant or renewal of a
pass for plying a vehicle on a sealed road shalldoressed to the Commissioner,
Municipal Corporation, Shimla, who shall forwardethsame to the Home
Department.”;

(b) for sub-sections (2) and (3), the following sdztions shall be substituted, namely:-

“(2) A non-refundable fee of R301- for private vehicles shall be charged for
processing of a case for a pass for plying of ackelon a sealed road.

(3) A fee of Rs.2500/- shiadl charged for grant of a pass for a private Velper
road, per annum:

Provided that one prévaehicle registered in the name of the Member of
Himachal Pradesh Legislative Assembly shall be dekto be official vehicle for
the purpose of sub-sections (2) and (3), in casd $dember has no official
vehicle.”;

(c) in sub-section (4), after the words “by theme Department”, the words “ or by the
Secretary, Himachal Pradesh Legislative Assemldytha case may be,” shall be
inserted,;

(d) insub-section (5)-
0] for clause (a), the following clause shalldubstituted, namely :-
“(a) A certificate oéployment of a official vehicle or public utilityehicle from

the Secretary (General Administration Departmemthe State Government
or the Head of the office, as the case may be; and

(i) in clause (e), fothe existing proviso, the following provisos shb#
substituted, namely:-

“Provided that in respect of official velds of the State Government, the
application shall be made by an authorized offioethe General Administration
Department, except in cases of Judges of the Higlrt®f Himachal Pradesh in



(€)

(f)

respect of which the Registrar General or an affaghorized in this behalf, shall
make an application:

Provided further thatrespect of official vehicles of the Central Goweent,
Autonomous Bodies, Statutory Boards or Corporatidhe application shall be
made by their authorized officer.”;

in sub-section (6), in clause (b), after thedsd'of residence”, the words “or office”
shall be inserted; and

in sub-section (8), after the words, “to that8tGovernment”, the words and signs
“or the Secretary, Himachal Pradesh Legislativeefssy, as the case may be,”
shall be inserted.”.

6. Amendment of section 7lr-section 7 of the principal Act ,-

(@)

(b)

()

in sub-section (1), for the words and bracKéisder Secretary (Home) to the State
Government”, the words “Deputy Commissioner” sthallsubstituted;

for the existing proviso to sub-section (1he tfollowing provisos shall be
substituted, namely:-

“Provided that in the caslethe Speaker, Deputy Speaker or Members of the
Himachal Pradesh Legislative Assembly, an appbcafor grant or renewal of a
pass for plying a vehicle on a restricted road |sbaladdressed to the Secretary,
Himachal Pradesh Legislative Assembly, who shalktdmpetent to grant or renew
the pass:

Provided further tlatthe case of the Members of Parliament from &tihal
Pradesh, the application for grant or renewal gfaas for plying a vehicle on a
restricted road shall be made to the Home Depattimg@ person duly authorized
by them:

Provided further that the case of the Mayor, the Deputy Mayor or the
Councilors, Municipal Corporation, Shimla, the apation for grant or renewal of a
pass for plying a vehicle on a restricted road Ished addressed to the
Commissioner, Municipal Corporation, Shimla, whaoalsHorward the same to
Deputy Commissioner:

Provided further thalt cases where pass is required both for seahetl a
restricted roads, the application for grant of aspashall be made, in such form as
may be specified by a notification and addressetthéoUnder Secretary(Home) to
the State Government.”;

for the existing sub-sections (2) and, (B)e following sub-sections shall be
substituted, namely :-

“(2) A non-refundable feé¢ Rs.100/- for private vehicles shall be charged f
processing of a case for a pass for plying a veluola restricted road:

Provided that one prévatehicle registered in the name of the Member of
Himachal Pradesh Legislative Assembly shall be @ekto be official vehicle for



(d)

(€)

(f)

(9)

the purposes of sub-section (2 ) of section 7,asecsuch Member has no official
vehicle.

(3) A fee of Rs.1000hall be charged for grant of a pass for a privedeicle
per road per annum:

Provided that one prévatehicle registered in the name of the Member of
Himachal Pradesh Legislative Assembly shall be dekto be official vehicle for
the purposes of sub-section (3) of section 7, secsuch Member has no official
vehicle.”;

in sub-section (4), for the words andnsidissuing authority or by Assistant
Commissioner to Divisional Commissioner, Shimlasd authorized,”, the words
“concerned issuing authority” shall be substituted.

in sub-section (5)-
() for clause (a), the following clause shalldubstituted, namely :(—

“(@ A certificate of deglment of official vehicle or public utility vehicl&éom
the Secretary (General Administration Departmemthe State Government
or the Head of office, as the case may be;”; and

(i)  after clause (e), for the existing pravighe following provisos shall be
substituted, namely :-

“Provided that in respettofficial vehicles of the State Government, the
application shall be made by an authorized offioethe General Administration
Department, except in cases of Judges of the Higirt®f Himachal Pradesh in
respect of which the Registrar General or an affaghorized in this behalf, shall
make an application:

Provided further that mespect of official vehicles of the Central
Government, Autonomous Bodies, Statutory BoardSarporations, the application
shall be made by their authorized officer.”;

in sub-section (6), in clause (b), attee words “of residence”, the words “or office”
shall be inserted.; and

in sub-section (8), for the words andadiets “an officer not below the rank of the
Under Secretary (Home) to the State Governmenh@rAssistant Commissioner”,
the words “concerned issuing authority” shall bessituted.

Amendment of section 8lr-section 8 of the principal Act,-

€) for existing sub-section (1), the following sséction shall be substituted,
namely:—

“(1) A temporary pass may be issued on such comditas may be
specified in the pass, in the public interest faealed road, to the official
vehicles deployed for official function at a venapproachable only by
sealed road and such venue is not approachableana@stricted road or any
other road, as the case may be.”;



(b) in sub-section (3), after the words “the SGm/ernment”, the words and signs “or
the Secretary, Himachal Pradesh Legislative Assgnalslthe case may be,” shall be
inserted.;

(c) in sub-section (4), for the words and brackétee Under Secretary (Home) to the
State Government”, the words and signs “the Def@dynmissioner, Shimla” shall
be substituted;

(d) in sub-section (5), after the words “ per dasr”, the word “ private” shall be
inserted,;

(e) for the existing sub-section (6), the follogisub-section shall be substituted,
namely :-

“(6) The application for issue of temporary passgnder this section may be made
by an authorized officer of the concerned Departriien

8. Amendment of section 9lr-section 9 of the principal Act, in sub-secti¢h), for the
words“Home Department by a notification”, the words “eputy Commissioner” shall be
substituted.

STATEMENT OF OBJECTS AND REASONS

The Shimla Road Users and Pedestrians (PublidySafel Convenience) Act, 2007 (Act
No. 2 of 2008) was enacted for regulating the wdhictraffic on sealed and restricted roads of
Shimla Town and to ensure the public safety ands@oience of pedestrians. Though with the
enforcement of the Act, the traffic congestion be sealed and restricted roads of the Shimla town
has been reduced and rationalized considerablyiymzing the inconvenience to the pedestrians
including the school going children, but therelsoademand from the public that due to centralized
and cumbersome procedure for issuance of permgdaled and restricted roads, people are facing
lot of inconvenience in making applications andétting permits resulting in wastage of time and
money. Thus, in order to further facilitate the rgraf passes to the general public for plying
vehicles on such roads and to avoid unnecessaonweaience to them, it has been decided to
simplify the procedure for issuance of passesdatexl and restricted roads and to decentralize the
issuance of passes. Accordingly, Secretary, Staggslative Assembly is being authorized to issue
sealed and restricted passes to Members of Lageslatssembly and Deputy Commissioner,
Shimla, to issue passes for restricted roadsadtdiso been decided not to charge any processing
and pass fee from Government vehicles as the Gmat money on account of processing fees
and permit fee was being transferred from one Heahother Head, which was the meaningless
exercise. It has also been decided to reducertioegsing fee from Rs.500/- to Rs.100/- for private
passes and pass fee from Rs. 2000/- (for restricdiad) to Rs. 1000/- per road per annum for
private passes. It has also been decided to delpezial categories such as ‘Dignitary’, ‘former
Dignitary’, ‘former high Dignitary’, ‘former offical personage’, ‘high Dignitary’ and ‘official
Personage’ from the said Act being discriminatorpature. This has necessitated amendments in
the Act ibid.

This Bill seeks to achieve the aforesaid objestive

(PREM KUMAR DHUMAL)
CHIEF MINISTER.

SHIMLA:
The .............. , 2009.



FINANCIAL MEMORANDUM

—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—NIL—

EXTRACT OF PROVISIONS OF THE SHIMLA ROAD USERS AND PEDESTRIANS
(PUBLIC SAFETY AND CONVENIENCE) ACT, 2007(ACT NO. 2 OF 2008) LIKELY TO

Definitions.

2.
(@)
(b)

()

(cc)

BE AFFECTED BY THIS BILL

(1) In this Act, unless the context otherwise resg}—
XXX XXX

‘Core Mall Road’ means the portion of the M&oad from Shimla Club to
Central Telegraph Office;

‘Deputy Commissioner’ means the Chief Offioeicharge of the general
administration of a District;

‘Dignitary’ means,—

0] the Members of Parliament from Himachahadrsh and Members of the
Legislative Assembly of Himachal Pradesh;

(D) Chief Secretary and Additional Chief Searg to the State Government;
(i)  the Advocate-General of Himachal Prddes

(iv) General Officer Commanding-in-Chief, Arriiyaining Command, Shimla;

(v) Full time Chairmen and Members of BoardsGmrporations or Statutory
Commissions of Himachal Pradesh in rank equivatenbr above Chief
Secretary;



(d)

XXX XXX

(dd) ‘former Dignitary’ means any person who hatdmat any time any of the offices
of a Dignitary;
(e) ‘former High Dignitary’ means any person whas held at any time any of the
offices of High Dignitary of the State;
)] ‘former Official Personage’ means any persdm has held at any time any
of the offices of Official Personage;
(9) to (i) XXX XXX
()] ‘High Dignitary’ means,—
(1) The Governor of Himachal Pradesh;
(i) The Chief Minister of Himachal Pradesh;
(i)  The Speaker of the Himachal Pradesh Statgidlative Assembly;
(iv)  The Chief Justice of Himachal Pradesh Highu(@;
(v) Ministers of Himachal Pradesh;
(vi)  Judges of Himachal Pradesh High Court; and
(vii)  Deputy Speaker of the Himachal PradesheStatgislative Assembly;
(k)  xxx XXX XXX
()] ‘Official Personage’ means,—
0] Central or State Government officers and effecof the State Judiciary, in
Super Time Scale or above, posted in Shimla;
(i) The Military Officers of the rank of Major-Geeral and above, posted in
Shimla;
(i)  the Mayor, Deputy Mayor and Councilors, Maipal Corporation, Shimla;
and
(iv)  Full time Chairmen and Members of Boards a@rfidrations or Statutory
Commissions of Himachal Pradesh, in super timeesmadl above.
(m) to (n) XXXX XXXX XXXX
(o) ‘Public utility vehicles’ means the followingeticles, used or being used for

carrying out essential service.—
0] Fire fighting vehicles;
(i) Ambulances and dead body vans;

(i)  Postal Mail vehicles;



(iv)  Vehicles deployed for maintenance of commatians and other public
services and public transport vehicles approveHdye Department;

(V) Vehicles deployed for maintenance of sarotatiwater supply and other
civic services by the Municipal Corporation, Shimilacluding official
vehicles approved by the Home Department and wasbd by the Municipal
Corporation officers for day-to-day inspection amthintenance of the said
services;

(vi) Heavy vehicles belonging to the Central PabNMorks Department,
Himachal Pradesh Public Works Department, HimacReddesh State
Electricity Board, Irrigation and Public Health Cepment and Municipal
Corporation Shimla etc. deployed for execution ofy aonstruction or
maintenance activities;

(vii)  Official vehicles required for law and ordand for protocol duty with High
Dignitaries by the District Administration, Shimland the General
Administration Department of the State Governmand

(viii) Security Vehicles provided by the Governméor the protection of a High
Dignitary, carrying security personnel and acconypam the High

Dignitary.
(p) to (b) XXXX XXXX XXXX XXXX
(u) ‘Super time scale’ the pay scale of Rs. 18403-—22400;
(v) and (w) XXX XXX XXX

(2) All other words and expressions used, lotitdefined in this Act and defined
in the Motor Vehicles Act, 1988 (59 of 1988), shialve the same meaning
respectively assigned to them in that Act.

3. Restrictions on the use of vehicles on sealeddarestricted roads.—1) All
sealed roads specified in Schedule-I shall be ddalall motorized traffic, except the following
vehicles, namely:—

0] One official vehicle of each High Dignitary @rmccompanying officially provided
security vehicles;

(i) One vehicle each of the former Chief Minist@f the State;

(i) Public utility vehicles as deemed necesserythe public interest by the Secretary
(Home) to the State Government;

(iv)  One official vehicle of an Official Personage one vehicle of a former High
Dignitary or one vehicle of a former Dignitary f@lying on one sealed road,
provided that permit for the Chhota Shimla to H@burtvia Oakover portion of the
Mall Road may be given only if he has his residemcefficial work place on such
road and such residence or official work placeasapproachable from a restricted
road or other road,;

(V) One vehicle owned by a property tax payer afesidential property or a High
Dignitary or Dignitary or an Official Personage Iy residence on a sealed road,
provided it is not approachable from a restrictedtber road, and there is a garage /
parking facility on such residential property; and



(vi)

Vehicles holding a valid temporary passuisd under section 8 of the Act:

Provided that no vehicle other tpablic utility vehicle shall be permitted to
ply on the Core Mall Road, except vehicles of Riest of India, Vice-President of
India, Prime Minister of India, the Governor of Hiohal Pradesh and the Chief
Minister, Himachal Pradesh and their accompanyiffigially provided security
vehicles:

Provided further that the Secretary (Home) meynftime to time, impose
restrictions on the maximum width (wheel base) othicle for any sealed road in
the interest of public safety and convenience stoagrevent hindrance to cross
movement of traffic.

Explanation.—For the purposes of this Act a residence shall leencd to be
approachable through a restricted road or any ot@t, as the case may be, if it is situated within
path distance of 100 meters from such road.

(2) All restricted roads specified in SchedulesHall be closed to all motorized traffic,
except the following vehicles, namely:—

(i)

(if)
(iii)

(iv)

v)

(vi)

(vii)

(vii)

One official vehicle of each High Dignitary éntheir accompanying officially
provided security vehicles;

One vehicle each of the former Chief Minist@f the State;

Public utility vehicles as deemed necessarythe public interest by Secretary
(Home) to the State Government;

One official vehicle earmarked for the udeaoDignitary or an Official Personage,
for upto 3 such roads, plying on which is in thdlginterest;

One private vehicle owned by a High DignitanyDignitary or Official Personage
or former High Dignitary or former Dignitary or foer Official Personage or a
State Level Press Correspondent accredited by toeeditation Committee of the
State Government, for not more than 3 such roads;

Upto two vehicles in respect of a Hotelaiher boarding place, not approachable
from any other road, in order to carry guests faerignated parking places or paid
parking lots; provided that the vehicle is ownedleased by the Hotel/boarding
place for a period of not less than 3 months;

One vehicle in respect of a house-owneoacupier ordinarily resident in a property
to provide access through a restricted road wheeptoperty is not approachable
from any unrestricted road;

Official vehicles attached to Central otaf& Government offices located on sealed
or restricted roads, in order to provide reasonatalesport access upto that office



through a convenient restricted road, in case theeas not approachable from any

other road,
(ix)  Vehicles holding a valid temporary passued under section 8 of the Act;
and

x) Vehicles holding a valid tourist pass issueder section 9 of the Act.

Explanation.—For the purposes of this Act, a place shall be déeeto be approachable
through any other road, if it is situated withidiatance of 100 meters from such road.

3) Notwithstanding anything contained in thistAihe Secretary (Home) to the State
Government, may specify the maximum number of Jeki¢that may be allowed to ply on a
particular restricted road keeping in view themfum of traffic and nature of road, so as not to
cause danger, inconvenience or annoyance to tresiohs.

4. Issue of Passes.{8) Vehicles shall be allowed to use roads spettifin Schedule-I
or Il on grant of a ‘pass’ by the State Governmienthe manner provided in this Act, subject to
restrictions specified under section 3 and on gdrmnditions specified under section 10 of the
Act:

Provided that no vehicle shall be granted a padsss it has a valid ‘Pollution under
Control Certificate’ issued by the concerned adutiior

(2) The pass shall be granted to provide acaesssidence or to an official work place
in the public interest and shall be for only thattpn of the sealed or restricted road that is
reasonably required to access the nearest other roa

3) Where the maximum number of passes has li@ed for a restricted road,
preference may be given to,—

€)) senior citizens and permanently disabled; an

(b) those with garages/parking places/drive waysother regular parking
arrangement.

4) Not more than one pass shall be issued petlyfaor residence on the grounds of
residence on a sealed or restricted road, and #ne fact that the residence or official work place
Is on a sealed or restricted road shall not erttigegrant of a pass.

6. Application for grant and renewal of a pass forsealed road and procedure.—
(1) Application for grant of a pass for drivingvahicle on a sealed road shall be made in such
form as may be specified by notification, and sballaddressed to the Under Secretary (Home) to
the State Government :

Provided that in the case of the Speaker, Deppsaker and Members of the Himachal
Pradesh Legislative Assembly, an Ex-M.L.A., thelaapion for grant and renewal of a pass for
driving of a vehicle on a sealed road shall be esiklrd to the Secretary, Himachal Pradesh
Legislative Assembly.



(2) A non-refundable fee of Rs.100 for an oélorehicle and Rs.500 for a private vehicle
shall be charged for processing of case for afeashiving of a vehicle on a sealed road.

(3) A fee of Rs.1000 shall be charged for giaind pass for an official vehicle and Rs.
2500 for grant of a pass for a private vehiclerpad, per annum:

Provided that no fee shall be chargeable in résgdquublic utility vehicles.

(4) The pass for driving a vehicle on a seatatirmay be renewed annually by the Home
Department on payment of a fee as provided in gghies (3) and in case the applicant does not
make an application for renewal before the expirgsovalidity period, the pass shall stand lapsed:

Provided that if the applicant proves that theerensufficient reasons for not making an
application for renewal in time, the pass may beewed on payment of fee as provided in sub-
section (3) alongwith late fee of Rs. 200 per mantpart thereof.

(5) The application for grant or renewal of asp for an official vehicle shall be
accompanied by the following documents, namely:—

(a) A certificate from Secretary (General Admiratbn Department) to the State
Government or the Head of the Office, as the casg be, to the effect that the
vehicle is deployed with the High Dignitary or Ditary or Official Personage
concerned; or is a public utility vehicle, as tlase may be;

(b) Self certification (where applicable) by thepplicant to the effect that the
office/residence is on a sealed road and is notoagpable from any of the
restricted or any other roads;

(©) Proof of payment of the processing fee ireaafsa new application and a photocopy
of the previous pass in case of renewal of a pass;

(d) Copy of a valid ‘Pollution under Control’ Qiicate issued by the concerned
authority; and

(e) Such other documents as may be specifiedpbfycation:

Provided that iespect of High Dignitaries and their officially prded
security vehicles, the application shall be madeahyauthorized officer of the
General Administration Department, except in theecaf the Judges of the High
Court in respect of which the Registrar Generakorofficer authorized in this
behalf shall make the application.

( 6) The application for grant or renewal of aspdor a private vehicle shall be
accompanied by the following documents, namely:—

(a) Attested photocopy of the Registration Cerdife of the vehicle in proof that the
applicant is the owner of the vehicle;

(b) Self certified proof (where applicable) @srdence of the applicant on the sealed
road,;

(© Certificate (where applicable) from the dalythorized officer of the office of the
Deputy Commissioner, Shimla to the effect thatré®dence on the sealed road is



not approachable from any other road and that pipéicant has his own garage or
has a parking facility;

(d) Proof of payment of processing fee in casa néw application, and a photocopy of
the previous pass in case of renewal of a pass;

(e) Copy of a valid ‘Pollution under Control' Giécate issued by the concerned
authority; and

)] Such other documents as may be specifigadtification.

(7) All applications shall be acknowledged, stgied and processed under the provisions
of this Act and the rules made there under.

(8) A pass for a sealed road shall be issuedsuch form as may be specified by
notification, under the signatures and seal of Hitey not below the rank of Under Secretary
(Home) to the State Government on payment of fepragided in sub-section (3) and the pass
shall have a distinct colour and shape, as maybemined by the Home Department from time to
time; and the pass shall be displayed on wind scoééhe vehicle:

Provided that if the pass is issued in respechofe than one sealed road, a consolidated
pass may be issued on payment of fee as providedbrsection (3), in such form, as may be
specified by a natification.

7. Application for grant and renewal of a pass forrestricted roads and
procedure.—(1) An application for grant of a pass for driviagzehicle on a restricted road shall
be made, in such form as may be specified by watifin, addressed to the Under Secretary
(Home) to the State Government:

Provided that in the case of the Speaker, Deppsaker and Members of the Himachal
Pradesh Legislative Assembly, an Ex-M.L.A., thelaagion for grant and renewal of a pass for
driving of a vehicle on a restricted road shalldullressed to the Secretary, Himachal Pradesh
Legislative Assembly.

(2) A non-refundable fee of Rs.100 for an®@#éi vehicle and Rs. 500 for a private vehicle
shall be charged for processing of a case for a feaglriving of a vehicle on a restricted road.

(3) A fee of Rs. 1000 shall be charged for gi@nd pass for an official vehicle and Rs.
2000 shall be charged for grant of a pass for\atei vehicle, per road, per annum:

Provided that no fee shall be chargeable in résdqumblic utility vehicles.

4) The pass for driving a vehicle on a restdatead may be renewed annually by the
issuing authority or by Assistant Commissioner tovifonal Commissioner, Shimla if so
authorized, on payment of the fee as provided s&ction (3) and in case the application for
renewal is not made by the applicant before thergxy its validity period, the pass shall stand
lapsed:

Provided that if the applicant proves that theereasufficient reasons for not making an
application for renewal in time, the pass may beewed on payment of fee as provided in sub-
section (3) alongwith a late fee of Rs. 200 per tham part thereof.



(5) The application for grant or renewal of espdor a restricted road for an official
vehicle shall be accompanied by the following doeats, namely:—

€) A certificate by the Secretary (General Adistration Department) to the State
Government or the Head of the Office, as the caag be, to the effect that the
vehicle is attached with the concerned High Digwitar Official Personage or is a
public utility vehicle, as the case may be;

(b) Self-Certification (where applicable) by t8ecretary (General Administration
Department) or the Head of the Office to the eftbet the office or residence is on
a sealed or restricted road, as the case may Hes anot approachable from any of
the restricted or any other roads;

(c) Proof of payment of processing fee in casa néw application and a photocopy of
the previous pass in case of renewal of a pass;

(d) Copy of a valid ‘Pollution under Control’ @écate issued by the concerned
authority; and

(e) Such other documents as may be spechiiedotification:

Provided that in respafcHigh Dignitaries and their officially provide@surity
vehicles, application shall be made by an authdrinfficer of the General
Administration Department, except in cases of Jadgethe High Court in respect
of which the Registrar General or an officer auittext in this behalf, shall make the
application.

(6) The application for grant or renewal opass for a restricted road for a private
vehicle shall be accompanied by the following doeats, namely:—

(a) Attested photocopy of the Registration Cerdife of the vehicle in proof that the
applicant is the owner of the vehicle;

(b) Self Certified proof (where applicable) of icence of the applicant on sealed or
restricted road, as the case may be;

(© Certificate (where applicable) from the dulytteorized officer of the office of the
Deputy Commissioner, Shimla to the effect that tesidence on the sealed or
restricted road, as the case may be, is not appabéefrom any other road and that
the applicant has his own garage or has a faafigyregular parking place;

(d) Proof of payment of processing fee in casa néw application, and a photocopy of
the previous pass in case of renewal of a pass;

(e) Copy of a valid ‘Pollution under Control' Géicate issued by the concerned
authority; and

(f) Such other documents as may be specified ohijication.

(7) All applications shall be acknowledged, régjied and processed under the provisions
of this Act.



(8) A pass for a restricted road shall be issuedsuch form as may be specified by
notification, under the signatures and seal of Hites not below the rank of Under Secretary
(Home) to the State Government or Assistant Comamss, on payment of fee as provided in sub-
section (3) and the pass shall have a distinctuc@dad shape, as may be determined by the Home
Department from time to time; and shall be dispthga the wind screen of the vehicle:

Provided that if the pass is issued in respeatafe than one restricted road, a consolidated
pass shall be issued on payment of fee as providedib-section (3) in such form as may be
specified by notification.

8. Grant of temporary passes in certain circumstaces.—1) A temporary pass may
be issued on such conditions as may be specififlteipass, in the public interest for a sealed road
on account of official functions etc. to the ofitivehicle of a High Dignitary from outside the
State and accompanying officially provided secuvighicles or to the vehicle of a Dignitary or
official vehicle of an Official Personage attendig official function at a venue approachable only
from such sealed road and where the venue is pmtoachable by way of path distance not
exceeding 100 meters from a restricted road oro#imgr road, as the case may be.

(2) A Temporary pass may also be issued to aigublity vehicle whose plying on such
sealed roads is in the public interest, on suahgeand conditions as may be specified in the pass.

(3) A temporary pass for a sealed road may siees on payment of fee of Rs. 200 per
day per vehicle for maximum period of seven daysapplication made to the Under Secretary
(Home) to the State Government in such form as beagpecified by notification, at least 2 days in
advance with supporting documents, and the padsb#&hassued in such form as may be specified
by a notification issued from time to time, undee signatures and seal of an officer not below the
rank of the Under Secretary (Home) to the Statee@uowent; and the said pass shall have a distinct
colour and shape, as determined by the Home Deeattfrom time to time; and the same shall be
displayed on the wind screen of the vehicle:

Provided that if the pass is issued for more thia@ sealed road, a consolidated pass shall
be issued on payment of fee as provided in subese¢B) of section 6 in such form as may be
specified by notification.

4) A temporary pass for a restricted road mayssued on payment of a fee of Rs.100
per day, for a maximum period of 7 days, on aniappbn made to the Under Secretary (Home) to
the State Government in such form as may be spdciiy notification, with reasons in support
thereof, subject to the condition that the plyirfgtlee vehicle is not likely to cause danger or
annoyance to pedestrians; and the said pass sivallehdistinct colour and shape, as determined by
the Home Department from time to time and the sahad be displayed on the wind screen of the
vehicle:

Provided that if the pass is issued for more tbae restricted road, a consolidated pass
shall be issued on payment of fee as provided lrsgation (3) in such form as may be specified
by notification.

5) Temporary passes for sealed and restricidss for the purpose of shooting of films
or for any commercial or entertainment purpose mayranted by the Secretary (Home) to the



State Government for a maximum period of 7 daypayment of a fee of Rs.3000 per day per
vehicle upto a maximum of 10 vehicles:

Provided that in order to avoid danger or annogattc pedestrians, conditions may be
imposed while granting a pass, in relation to therk of its validity and parking restrictions.

(6) Temporary passes under this section maisdieed to vehicles of National Level
High Dignitaries and their accompanying officiafiyovided vehicles on the basis of an application
made by an authorized officer of the General Adstiation Department.

9. Grant of tourist pass.—1) A tourist visiting Shimla Town may apply far
restricted road tourist pass at such tourist fatitn centres as may be specified by Home
Department by a notification from time to time.

(2) A tourist pass may be issued, on suclditioms as may be specified in the pass on
payment of fee of Rs. 100/- per day per vehiclerpstricted road for a maximum period of 7 days
subject to the condition that the plying of vehiddenot likely to cause danger or annoyance to
pedestrians.

3) The pass shall have a distinct cobmdt shape, as may be determined by the Home
Department from time to time and the tourist pdsallsbe displayed on window screen of the
vehicle:

Provided that if a tourist pass is issued for nthes one restricted road, a consolidated pass
shall be issued on payment of fee as provided lmsgetion (3), in such form as may be specified
by a notification:

Provided further that the State Government mathénpublic interest regulate the number
of tourist permits on the restricted roads for viahétich permit can be issued.

AUTHORITATIVE ENGLISH TEXT
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THE SHIMLA ROAD USERS AND PEDESTRIANS (PUBLIC SAFET Y AND
CONVENIENCE) AMENDMENT, BILL, 2009

(AS INTRODUCED IN THE LEGISLAVE ASSEMBLY)
THE SHIMLA ROAD USERS AND PEDESTRIANS (PUBLIC SAFETY
AND CONVENIENCE) AMENDMENT BILL, 2009

ARRANGEMENT OF CLAUSES
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